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Notification 

Srinagar, the 'sl Octobe.r,20 19 

0194·2S06JQ6 !Set) 
019!-2S6()1281!mul 

.-In exercise of the powers conferred by sub-sections ( 4) and (5) of section 6 

Jammu and Kashmir Land Revenue Act, Samvat 1996 (Act No.XIII of 1996), and in 

~sion of all previous noti fications issued in this behalf. the Government hereby 

upon Sh. Rakesh Srangal, KAS Additional Commissioner, Jammu, the powers of 

~ts1ormJ Commissioner. Jammu, for the purpose of hearing and disposing of such cases 

d!sses of cases under the provisions of the said Act as may be transferred to him by the 

lisJorJal Commissioner, Jammu. 

By order of the Government of Jnmmu and Kashmir 
Sd/-

(Abdul Majid) 
Secretary to Government. 

Revenue Department 

· Rev/LB/13/2006 Dated:-~ -10-2019 
to the:-

tlllai:Jcial Commissioner, Revenue, J&K. Srinagar. 
·~retarv to the Government. General Administration Department. 
Divisional Commissioner. Jammu. . · (W' h 
.~r"h'"'' to the Govemment,Department ofLnw,Justice and Pnrbnmentary Affmrs 11 

7coples). 
Dtputy Commissioner, Jammu. 
Sh Rakesh Srangal, KAS Additional Commissioner: Jammu. 
Director, Archives, Archeology & Museums, J&K Srmugnr. 
?.SD to Advisor (KS) to the Governor·. . blication in the Government Gazette. 
iY•anagcr Government Press. Jammu/Srmagar for pu D . t p . G ent, Revenue epartmen . nvatc Secretary to Secretary to the ovemm 
~C :Vcbsitc Revenue Department. 
Nollfication file 1 Stock file. 


